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ORDER pDATED 02-04-2002,

None appears for the applicant,
Applicant having faced a disciplinary
proceedings under Rule-16 of the cca

Rules  visited with a minor penalty whereif

it wa§ ordered to recover Bs, 3000/~ from
the Applicant in 30 equal monthly instalmen
@ it reveals from the counter filed oy

the rRespcndents, the

Being aggrieved with
punishment order dated 30-6-19%6,the =
Applicant preferred an appeal dated

12-7<199% which was received on 15.7-1936,

Usedotad
as has peen
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the COunte;)waS submitted to the pirector,

The said

ap.eal in
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of postal Services(Hqrs.)of Orissa circle
3hubaneswar.As it agyears (and as disclosed
in the counter)ﬁ'he applicant preferred this
Original Application sinmlt.aneously/'while
submitting the appeal as aforesaid,None is
in a position to assist the Tribunal to
intimate as to whether

"eﬂoﬂmz.w

question f%\disposed of or

the appeal in
not,g

In the said premises,this Original

Application is disposed of

to the Respondents to dispose of the

appeal dated 12-7-1996 of the applicant,

tf the same has not yet neen disposed of,

within a pericd of three months hence, The
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result of the said appeal should one
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intimated to the Applicant within the
said period of three months,If the

appeal has already been disposed of

in the meantimethen the result should
also oe intimated to the Applicant within }

ang directicns, thi

isposed

of,

aforesaid ocoservation

s Original aApplicaticn
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